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SHRI RANJIT SINGH 
SHRI BRIJ BHUSHAN LAL: 

Will the Minisler of LAW AND 
SOCIAL WELFARE be pleased to Itate : 

(a) whether Central Government are 
aware of the fact tbat the Government of 
West Denaal have discontinued to pay old
aae pen&ion since Seplember, 1968 ; 

(b) if so, the reasons tberefor; 

(c) the alternative arranllementl, if 
any, made to compensate them in lieu of 
.toppalle of tbeIr penlions : 

(d) if not, tbe nasons tbereCor ; 

(e) wbether any other States/Union 
Territories also dIscontinued payment of 
old-aae pension : 

1ft If so, their names; and 

(II) the total number of old-ale 
pensions and tbe total amout oC pensions 
paid anuually to them State-wise and 
Union territory-wise? 

THE MINISTeR OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
[DR. (SHRIMATI) PHULRBNU GUHAl : 
(a) No, Sir. 

(b) to (d). Do not arlle. 

(e) Goverament of Indi. have no 
information about aDY State/Unioll 
Territory hlvinll discontinued payment of 
old aac pension. 

(f) Does not arls •. 

(a) Information is not available. 
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ClIeckI .. or B'llIIIry I. DeIIII 

2479. SHRI SHRI CHAND GOYAL: 
Will the Minister of LAW A NO SOCIAL 
WELFARE be pleased to state: 

(a) whether it is a fact that the Delhi 
Administration has taken lome effective 
steps to check beallary In Delhi; 

(b) whether It is also a fact that the 
Administration has offered to the bellan 
work, free food and rupee a day in order 
to put them to lIainful employments; and 

(c) the outcome of the above steps? 

THE MINISTER OF STATE IN THE 
MINISTRY OF lAW AND IN THE 
DEPARTMENT OF SOCIAL WELFAR.E 
fOR. (SHRIMATI) PHULRENU GUHAl: 
(a) Yes, Sir. 

(b) While free food is liven to beilin, 
the qncation of payment one rupee per day 
for employment out.ide the bellaSn' home 
Is under consideratIon of the Deihl 
Administration. 

(c) A number of belllars have been 
rounded up which i. expected to red uee 
the Incidence of boilary considerably. The 
a,ed and Infirm belllau have bren lod.ed 
in Institutions for tholr maintenance, care 
and rehabilitation. 

DeleaatioD. Sfllt Abroad by Deptt ., 
Social Welfare 

2480 SHRI A. SREEDHARAN: 
DR SUSHILA NAYAR : 
SHRI K. LAKKAPPA : 

Will tbe Mini Iter of LAW AND 
SOCIAL WELFAR.E be pleaHeLIO atata: 

(8) the number of doleptloDI "lit 
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abroad durinll the last two years by his 
Department of Social Welfare; 

(b) tbe names of countries visited by 
thosc delcllations ; 

(c) the amount SpeDt by cach delclla
tlOD; and 

(d) tbe result achieved thereby 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI MUTHYAL RAO): (a) Thirteen. 

(b) and (c). A statement is laid on 
the Table of the House. [Placed I" Library. 
Sr~ No. LT-282!69] 

(d) Participation in the meeti.,. of thc 
various International Conference. is useful 
as .. 'ell a. desirable. 

Tramcina In Women In Chandilarh 

2481. SHRI SHRI CHAND GOYAL 
Will the Minister or LAW AND SOCIAL 

WELFARE be plea~ed to state: 

(a) whether It is a fdct that trafficinll 
in women has assumed serious proportions 
in Chandigarh ; 

(b) whether it is also a fact that in a 
recent CBse of trafficlng in ",omcn, certain 
important leaders were alielcd to have been 
involved ; and 

(c) whether any enquiry into thc 
mailer has been held to removc public 
suspicion 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
[DR. (SHRIMATI) PHULRENU GUHAj : 
(a) and (b). No. Sir. 

IC) Does not arise. 

Donations to Political Parties By 
Jadu.trlal Houlrs 

2482. SHRI A. SREEDHARAN : 
SHRI K. LAKKAPPA: 
SHRI YAJNA DATT SHARMA: 

Witl the Minister of INuUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) wbctbes it is a fact tbat political 

parties are rec:eivlDIL donations from I ndus
trial houses in the country; and 

(b) If so, the amount which bas been 
liven to each of the political parties durinll 
tbe last 2 years by each Industrial house in 
the country 7 ' 

THE MINISTER OF INDUSRIAL 
DEVELOPMENT, INTERNAL TRADE & 
COMPANY AFFAIRS (SHRI F. A. 
AHMED): (a) Yes, Sir, 

(b) A statement settinll out thc 
details of the donations paid to various 
political parties by Companie! durlna 
the years 1966·67 and 1967·68 is laid on the 
Table of the House, [Plar~d In Library. S-e 
No. LT-283!69] The informal ion in terms 
of Industrial houses is not readily 
availablc. 
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